
. -

• 

• • 

• 

I ... 

I 
• 

.. 

I 

OPEN t;OtRT 

• * • 

Allahabad : r,ated this 19th day Of August, 1988 

CIVIL ~ONIEMFri PEUIION NO. 24 OF 1998 

IN 

ORIGINAL APPLlCAllOO NO.ll30 OF 1995 

CORAM :-

Hon• ble Mr. s. Dayal, A.M. 

Hom ble Mr 0 S1Sl Naqyi, J.M. 

Sahdeo Ram S/O Shri Banwari Ram, 
Ex. £¥. o. s. in the Office Of 

Geller a! Manag~, GOvt. '?pium ana A).kied 
works Uldertanng, G'lazl.pur. 

(sri Anand Kumarjsri C.lJ G.apta, Advocates) 

• • • • Applicant 

versus 
Pr em Chan dt' a, 
General Manager, 
Q:>vernment Opium and Alklied ••or.ks undertaking, 
Ghazipur. 

( Km. Sadhna srivastava, Advocate) 

• ••• Cpp •. Party 

Q.!!D£R (Q.£.a.JJ 

By Hon• hle MF 0 So f§yal, A.M. 

This contempt petition was filed for initiating 

contmpt proceedi~ s against the Opp. Party tor deliberately 

disobeying the order passed in OA No.ll30/95 directing ~he 

opp. party to consiuer the applicant as fit for crossing 

of E. B. with all consequential benefits from Ol-03-88 • 

The Opp. Frarty has filed a counter reply in which it has 

been mentioned that the amount Of Rs.26,l50/- w;dch was 

arrears to the applicant, has been paid on 13-4-98 victe 

Cheque No.A/2FJ 790655 dt. 6..4-98. The final pension 

has also been allowed to ~he applicant. Ihus, the 

order standS fully complied with. Learned counsel tor 
' the applicant accepts this position. Therefore, no 
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case for contempt is made out. There is some delay in 

complying with the order but as the delay has been 

explained by the respondent in the countexreply. 

Therefore, noti ces issued to the Opp. Party stand 

discharged and the case is consigned to record. 

~ 
Member ( J) Member (A) 
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